
आयकर अपीलीय अिधकरण “ए” ᭠यायपीठ पुण ेमᱶ । 
IN THE INCOME TAX APPELLATE TRIBUNAL “A” BENCH, PUNE 
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392/1, Vill-Mahalunge, 
Taluka: Khed, Pune-410501. 
 
PAN : AAACK6784C                          ……ᮧ᭜यथᱮ / Respondent 

 
Revenue by  :   Shri N. Ashok Babu 
Assessee by  :   Shri Nikhil Pathak  सुनवाई कᳱ तारीख / Date of Hearing  :  18.07.2019 घोषणा कᳱ तारीख / Date of Pronouncement :  18.07.2019  

आदशे / ORDER  
PER D. KARUNAKARA RAO,  AM: 
  

This appeal is filed by the Revenue against the order of the CIT(A)-
6, Pune dated 28.11.2016 for the assessment year 2012-13. 

 
2. Before us, ld. counsel for the assessee submitted that the tax effect 
involved in the grounds raised by the Revenue is below Rs.20 lakhs.  
Therefore, in view of the latest CBDT Circular No.03/2018 
[F.No.279/Misc.142/2007-ITJ (Pt)] dated 11th July, 2018 which is 
applicable even to pending appeals, the appeal filed by the Revenue is 
not maintainable. 

 
3. The ld. DR fairly admitted that the tax effect involved in the 
impugned appeal is less than Rs.20 lakhs and therefore, the appeal filed 
by the Revenue has to be dismissed.   
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  4. After hearing both the sides, we find the tax effect involved in the 
grounds raised by the Revenue in the impugned appeal is admittedly 
below Rs.20 lakhs.  Therefore, the appeal filed by the Revenue is not 
maintainable in view of the CBDT Circular No.3/2018, dated 11.07.2018 
which has revised the monetary limits for filing of appeals by the 
Department before the Tribunal with retrospective effect.  As per the said 
Circular (supra), the monetary limit of tax effect for filing of appeals 
before the Tribunal by the Department has been raised to Rs.20 lakhs.  
We find the tax effect in the present appeal is below Rs.20 lakhs.  
Therefore, without going into the merits of the issues/grounds, the 
present appeal is dismissed as the said appeal is in contravention of the 
CBDT Circular dated 11-07-2018 (supra). 

 
5. In the result, the appeal of the Revenue is dismissed. 

Order pronounced in the open Court on 18th day of July, 2019. 
 
    Sd/-      Sd/- 
(िवकास अव᭭थी /VIKAS AWASTHY)       (डी. कᱧणाकरा राव/D. KARUNAKARA RAO)      ᭠याियक सद᭭य/JUDICIAL MEMBER      लखेा सद᭭य/ACCOUNTANT MEMBER    
 पुणे / Pune; ᳰदनांक / Dated : 18th July, 2019. 
Sujeet 
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                                             Senior Private Secretary 
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